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We have heard'Mr.Sinha,ld.caunsel appearing fer
the petitiener and Mr.Chattérjee.ld.ceunsel appearing fer
the respendents. On consgnt of beth the parties, the appli-

A,)A% | catien is taken up for final dispesal at the stage ef

admissien.

The applicant‘é main:grievance is against the
selection test propesed te be held en 16.12,97 en the basis
ef an Wireless Message dt.1.12.97 1ssued by the Chief
Persannel Officer,S.E.Railway,Garden Reach vide Annexure-A,1
at page 6 of the amplicatien. Mr.Sinha's main thrust against
the propesed written test is en ‘the basis ef the Establishment
Serial ne.42 of 8474t.22.3.84 and the Estt.Serial ne.207/89
dated 11.9.89 (vide Annextre A.2 and A.4 respectivdly ).

The Estt.Order 42/84 reéuires that while stipulating the
names of eligible candidates either fer selectien er for
‘nen-selection pest , it is necessary te declare actual size
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ef the panel for selectien pest er the selected list

for nen-gelectioen peost propesed te be made indicating

the number of UR, SC and ST so that all cencerned are
aware of the same, The Estt.Serial 207/89 d4t.ql1.9.89)
'1ays down that clear 30 days' ;Z;;é”ﬁs te be given teo
Athe candidates Cencerned in respect of heolding tﬁe
®riginal written examination. Mr,.Sinha, has alsoe n.fifigj
emphasised that in the said wireless message, altheugh
the applicant's name appears at Serial ne.48, the prpposed
list dees not reflect the real pesitien fier zene of
censideratien in the centext eof the revised senierity
list made‘@r te be made on the basis ef the latest

Supreme Court judgement.

Mr,Chatterjee, ld.ceunsel appearing fer the
respendents, have cenceded that the netice as per wireless
message at Annexure-A.l vielates the Estt.serial at 42/84
and the ether Estt.serial at 207/89. Mr.,Chatterjee further
centends that in the preposed list there is ambiguity
in the matter of reflection for zene of censideratien ef

revised senierity,

Under the circumstances, we are ef the view
that the present applicatien shall be allewed and the
netice given as per Annexure-A,l1 should be set aside and
the propesed examinéti@n shall stand cancelled. Accerdingly,
we allew the applicatien at the admissien stage and we
cancel the netice as per Annexure-A.l te the petitien and
the prepesed examinatien te be held on 16.12.97 stands
cancelled. The respendents will be at liberty te held
| fresh examinati@n after compliance ef all relevant rules in

this regard. Ne erder as to cests.
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(M,S,Mukherjee) | (S.N.Mallick)
Menber(a), Vice-Chairman,



